
■4919 Written Answers 24 JULY 1997

( f r e q u e n c y )  ^  faqrr * r a r  £  w *  
* r t  «rfrt *r*-trd im  ̂ rftrcr »n*t $  $ i
* T o  T O ?  it i t  3TC SR^ft |  I f a i r * * *
«flr 5*t̂ :  »rr«ft *  angr ^ rt^  
% f« m  *  sren* qfl^r $■ faRT<r«fto £ 

srawr* sitSr 3|R qT STvfarTT*r- 
% *nr # f^ r c ^ r « F > ^ w fr r #  r

Bridg e on Raptt
233. Shri Shiftman Singh Will the 

Minister of Transport and Comxnnni- 
«eations be pleased to state

(a) whether the work of construc­
tion of the road bndge on the Rapti 
nver near Gorakhpur on the Luck­
now-Kushi Nagar National Highway 
has been undertaken, and

(b) if so, the estimated cost of the 
bridge and the time fixed for its com­
pletion 9

The Minister of State in the Minis­
try of Transport and Crfmmumcatians 
(Shri Baj Bahadur) (a) An estimate 
for the work has been technically 
approved but it has not been possible 
to take the work in hand on account 
of financial limitations

(b) The bridge is estimated to cost 
Rs 41 43 lakhs and will take about 3 
years to complete after commence­
ment of work

R M S  Rest Houses
234. Shri Tangamani Will the Min­

ister of Transport and Communica­
tions be pleased to state

(a) what is the number of the rest 
houses available for the employees in 
Railway Mail Service in Madras cir­
cle and where, and

(b) whether the rest houses for 
Railway Mail Service employees are 
in rented buildings or Government 
buildings9

The Minister of State in the Minis- 
rtry of Transport and Communications 
<Shri Raj Bahadur): (a) (0  22

(u) At the following places 
1 Chintadnpet (Madras)
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Tiruchirapalli.
Erode
Cannanore
Shencottah
Madurai
Mysore
Hanhar
Talaguppa
Bangarupet
Mankuppam
Ootacomund
Mettupalayam
Kozhikode
Katpadi
Pondicherry
Nagore
Tiruchendur
Manamedurai
Park Town Madras
Ernakulam
Dhanushkodi

(b) Three are in Government 
buildings and the remaining m rented 
buildings

RE PLANTATION ENQUIRY COM­
MITTEE

12 00 hrs
Shnmati Parvathi Krishnan

(Coimbatore) Sir, on the 15th July, 
the hon Minister of Commerce and 
Industry promised to place a state­
ment explaining the reasons for their 
decisions taken on the recommend­
ations of the Plantation Enquiry Com­
mittee and he said that he would 
place it within a week 1 would like 
to know when we can expect this 
statement

The Minister of Commerce and 
Industry (Shri Morarji Desai): As
soon as it is ready, it will be placed 
It is getting ready

Shrimati Parvathi Krishnan: It is
past a week What is the sense in say­
ing as soon as ready9 This is another
d ifficu lty
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Shri T. B. VttUl Bm» (Khaimnam) 
p «  no time limit been fixed?

Mr. Speaker: No tune limit can be 
flxed

Shri T. B. Vittal Rao: Can we know 
whether we can have it before the 
Demands relating to the Commerce 
and Industry Ministry are discussed 
here’  Otherwise, we will have to 
raise another discussion

Shri Morarji Desai: They will have 
ft before that time

section (4) of section 43B of the Sea 
Custonis Act, 1878 —

(1) SR O  2177, dated the 1st 
July, 1957, making certain 
amendment to the Customs 
Duties Drawback (Artificial 
Silk) Buies, 1954 [Placed tn 
Library See No S-1S5/57 ]

(2) SR O  2249, dated the 6th 
July, 1957, containing Cus­
toms Duties Drawback (Potas­
sium Citrate) Rules, 1957 
[Placed tn Library See 
No S-134/57 ]

PAPERS LAID ON THE TABLE
Sl u m  A reas ( I m p ro vem en t  and  

CLEARANCE/ ffULES

The Minister of Health (Styrl 
Karmarkar)* Sir, I beg to relay on the 
Table under sub-section (3) of section 
40 of the Slum Areas (Improvement 
and Clearance) Act, 1956, a copy of 
the Slum Areas (Improvement and 
Clearance) Rules, 1957 [Placed m 
Library See No S-133/57 ]

N o tifica tio n s  under Sea C u st o m s  
A ct

The Deputy Minister of Finance 
(Shri B R Bhagat) Sir, I beg to lay 
on the Table a copy of each of the 
following notifications, under sub­

COMIfllTTEE ON PRIVATE MEM­
BERS' BILLS AND RESOLUTIONS

Second Report

Sargar Hukam Singh (Bhatinda): 
Sir, I beg to present the Second Re­
port c,f the Committee on Private 
Memhers’ Bills and Resolutions

PETITION
Secretary: Sir, under rule 167 of the 

Rules of Procedure and Conduct of 
Business in Lok Sabha, I have to re­
port that a petition as per statement 
laid the Table has been received 
m respect of Shu Bibhuti Mishra’s 
Resolution moved in Lok Sabha on 
the l&th July, 1957

STATEMENT

o £ etltl° n *n rf ^ CtT°,f Bibhuti Mi^hra, Resolution moved m Lok 
Sabha on the 19th July 1957 regarding di,c0ntlnuance of grant of scholar- 
ships to students on community basis

FeUUnn Number o f  D ^tria  State
N o signatories ©r town
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f-hittoor Andl la State
Oistncr

STATEMENT RE AIR FRANCE 
INCIDENT

The Minister of State in the Minis­
try of'Transport and Communication* 
(Shri Humayun Kabir): Sir, with
your permission, I beg to make the

following statement regarding the Air 
France incident

A report was published in some 
daily newspapers on the 4th and 5th 
of Jime, 1957, that an Indian lady and


